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0.A. NO. 83/2025/EZ

Satam Patnaik ....APPLICANT

State of Odisha & Others ....RESPONDENTS

COUNTER _AFFIDAVIT _FILED ON BEHALF OF

RESPONDENT NO.10 (ODISHA INDUSTRIAL

INFRASTRUCTURE DEVELOPMENT CORPORATION)

L. fri Ipsi} lf:;mﬁr Sakhoo.f , aged about- 39 years,

Slo- Grolak i hari Sohpo.  at present working as Land
Officer., Odisha Industrial Infrastructure  Development
Corporation, (IDCO), Janpath, Bhubaneswar, Dist- Khurda, do
hereby solemnly affirm and state as follows:

1. That, I have been duly authorized to swear this affidavit on
behalf of Respondent No.10 in this case.

2. That, I have gone through the contents of the original
application and have understood the same. I am also otherwise
acquainted with the facts of the case.

3. That, in the original application, the applicant has prayed
for a direction to the Respondent No.l & 3 to 10 to cancel the
illegal lease granted to Respondent No.2 w.r.t. Khata No. 1, Plot
No0.763, = Area: 10.36 Acres in Jamunda Jungle Revenue
Village, Banarpal Tahasil, Angul also to direct the respondents
to initiate legal and disciplinary action against the earring
officials responsible for the fraudulent assessment and

unauthorized mining activities and also prayed for direction to

PRADIPTA KUMAR MO ANTY

NOTARY, CUTTACK TQWN
REGD.NO-ON-OM‘IQBS
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Respondent No.1 & 3 to 10 to restore the affected hill area and
imposition of environmental compensation for the damage
caused, on 'the basis of all misconceived facts and law, which
are traversed in view of the averments made herein below,
while in course of replying to the averments made in the appeal,
in view of which the appeal is liable to be dismissed, being not
sustainable in the eye of law.

. That, in reply to the averments made in Para-1 to 6 of the O.A.,
it is humbly submitted that, as per provision of OIIDC Act,
1980, the sole aim of establishment of the Corporation is for the
purpose of securing and assisting in the rapid and orderly
establishment and organization of industries, trade and
commerce in industrial areas and industrial estates in the State
of Odisha.

For providing industrial infrastructure in the State for
promotion of industries, IDCO files acquisition/alienation
proposals before the Govt./District Administration for its
sanction. The brief fact of this matter is as follows:

a) On the request of M/s.Jindal Steel &Power Limited,
IDCO had taken up land acquisition for setting up of
6MTPA ISP at Angul. However this land parcel acquired
could not be leased out to M/s.JSPL because of Amended
assessment of land for the project by IPICOL, pursuant to
the Benchmarking Study report by MN Dastur &Co Ltd.
duly commissioned by the Govt. of Odisha.

b) M/s.JJSPL vide letter dtd.08.08.2024 has submitted its
willingness to transfer the said land parcel acquired in

their favor and lying with IDCO to their 100% owned

y

PRADIFTA KUMAR WMORANTY
NOTARY, CUT TACK TOWN
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subsidiary M/s.Jindal Steel Odisha Ltd for putting of up a
19.2 MTPA Steel making facility at Angul.

The Collector, Angul vide sanction Order No.401
dtd.06.03.2023 had sanctioned land measuring Ac.10.36
in village Jamunda Jungle under Banarpal Tahasil in the
District of Angul for establishment of industry. The
Lease Deed had also been executed between Collector,
Angul and IDCO vide Document No.10012304285
dtd.04.09.2023. Copies of the Sanction Order No.401
dtd.06.03.2023 & Lease Deed vide Document
No.10012304285 dtd.04.09. 2023 are annexed herewith

as Annexures-A/10 & B/10 respectively.
[IPICOL.  vide letter No0.3248 Dtd.09.09.2022 had

recommended for allotment of land measuring Ac.1432
for the proposed 19.2MTPA Integrated Steel Plant
Project of M/s.Jindal Steel & Odisha Limited
(M/sJSOL). Copy of the Letter No.3248 Dtd.09.09. 2022
is annexed herewith as Annexure-C/10.

Subsequent to which, M/s.JSOL vide letter No.JSPL/
BHU/IDCO/23/020 dtd.15.05.2023 requested IDCO to

allot land parcel of Ac.460.74 which was acquired by
IDCO in favour of M/s. Jindal Steel &Power Limited for
setting up of 6MTPA Integrated Steel Plant at Angul.
However, this said land parcel couldn’t be leased out to
JSPL because of amended assessment of land for the
project by IPICOL, pursuant to the Benchmarking Study
report by MNDstur &Co. Ltd. duly commissioned by
Govt, of Odisha. M/s.JSPL has already submitted their

PRADIPTA KUMAR MOHANTY
NOTARY, CUTTACK TOWN
REGD.No-ON-04/1985
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f)

g)

h)

%
willingness to transfer the said land parcel acquired in
their favour and lying with IDCO to their 100% owned
subsidiary M/s. Jindal Steel Odisha Limited. for putting
up a/19.2 MTPA Steel making facility at Angul. Copy of
the Letter No.JSPL/ BHU/IDCO/ 23/020, dtd.15.05.2023
is annexed herewith as Annexure-D/10.

On receipt of the request from M/s.JSOL, IDCO vide
letter N0.26669 Dtd.23.08.2023 has requested for

according necessary approval for allotment/transfer of
acquired private land and leased out Govt. land
totallingto Ac.461.08 in favour of M/s.JSOL. Copy of the
Letter No.26669 Dtd.23.08.2023 is annexed herewith as
Annexure-E/10.

Govt, in R&DM department vide letter No.32859

dtd.13.09.2023 has intimated IDCO about the land in
question has already been acquired by IDCO and is with

IDCO. So, IDCO can take its own decision as per law
taking into account the terms and conditions enumerated
in the lease and conveyance deed as the case may be.
Copy of the Letter N0.32859 dtd.13.09. 2023 is annexed
herewith as Annexure-F/10.

Accordingly, as per Circular No-15995 Dtd.23.07. 2016

for lease of Govt. Land, the present IPR rate and for

Private land the latest BMV has to be considered. Land
cost was fixed against the land in question. Copy of the

Circular No-15995 Dtd.23.07.2016 is annexed herewith

Y

PRADIPTA KUMAR MOHANTY
NOTARY, CUT TACK TOWN

REGD.N&OMU“’HW%

as Annexure-G/10.
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i) Land Allotment Committee (LAC) in its meeting held on
14.11.2024 has approved in principle for allotment of
land measuring Ac.457.49 in favour of M/s.JSOL.
(Ac.10.36 in Jamunda Jungle was within the approved
area). Copy of proceeding of the Land Allotment
Committee (LAC) in its meeting dt.14.11. 2024 is
annexed herewith as Annexure-H/10.

j) IDCO vide letter No.1167 dtd.15.01.2025 &9441

dtd.31.03.2025 has raised demand for allotment of land.

In response to IDCO letter, the Project Proponent has not
deposited the demand amount towards allotment of land.

Copies of the Letters No.1167 dtd.15.01.2025 & 9441
dtd.31.03.2025 are annexed herewith as Annexures-J/10

Series.
In the facts and circumstances as enumerated above, the

action of IDCO is lawful, correct and reasonable.

. That, the averments made in Para-7 to 17 of the O.A. needs no

reply.

. That, the Petitioner has not come to this Hon’ble Tribunal with

clean hands and is not entitled to get any equitable relief
therefore. The original application is devoid of any merit and,

therefore, is liable to be dismissed.

. That, the rest of the averments which have not been specifically

admitted in this affidavit, may be deemed to have been denied.

. That, in view of the averments made, considering the facts and

circumstances of the case, the O.A. being devoid of any merit,

is liable to be dismissed with exemplary cost, for filing such

SR ACIETA KUMAR MOHANT)
Ll T A p e A AL
NOTARY, CUTTACK TOWN

REGD.No-ON=04/1835
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frivolous application and wasting the precious time of this
Hon’ble Tribunal.

9. That, the deponent craves leave of this Hon’ble Tribunal, to file
any such further affidavit, if so required, in the course of
hearing, for proper adjudication of the matter.

10.That, the facts stated above are true to the best of my
knowledge, belief & materials on record.

1 Gprak leumm. Lo

AdvVocate DEPONENT

@mmﬁ N\UN"% Land Officer

—

iDCO, Bhubaneswar
VERTFICATION

_13, Sri Ipeid wmar SM,UOFJ,’ aged about 39 years,
S/lo- Giolak Pihan SW")U\'; , at present workingf;s Land
Officer, Odisha Industrial Infrastructure Development
Corporation, (IDCO), Janpath, Bhubaneswar, Dist- Khurda, do
hereby verify that the contents of the above affidavit are true to
my knowledge, belief and materials on record, and nothing has
been concealed there from.
Verified at Cectrac) on ao'%day of September, 2025.
~ Opaitk umm Snhu-
_ VERIFICANT

Land Officer
CERTIFICATE IDCO, Bhubaneswar

Due to non-availability of Cartridge Papers, Plain thick

white papers have been used in this matter.
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DISTRICT OFFICE: ANGUL. "
ORDER NO._44 0] _ /Rev.Dt. 06-02 2025

In pursuance to G.O. No. 14424/R & D.M. Dt. 30.03.2012 of Govt. In R & D.M.

Deptt. and In exercise of the powers conferred In G.0. No.2-8677ﬂ?- gt't;';?'Ehaéaéxtfrlttgef
Government In Revenue Department, sanction of lease of Government ?jn Banarpal Tahasll
Ac.10.36 as per schedule detalled below In Village- Jamunda Jungle un ?r establishment of
is accorded In favour of Chlef General Manager (Land), 1DCO, ok i pg

nt and cess as
industries subject to the terms & conditions and payment of premIUTf gr:ouggq;ede:d e
mentloned below in addition to the terms and conditions prescribed In the lease

Revenue Department letter No.49639/R ¢t.09.09.81 and No.26678/R&DM Dt.9.7.2013.

1. The lessee shall have only the surface right over the land.

purpose for which it s alienated and not

2. The demised land will be tiized for the - ho
| or others for any purpose other than which it

diverted/transferred in favour of any individua
is leased out.

. The land or any portion thercof shall revert to Government ‘In Revenue Dep_artment_ _free
from all encumbrances and without payment of any cost thereof in case the same is not utilized
for the purpose for which It Is leased out.

(¥ ]

4. The lessee shall get the lease deed executed and registered at Its own cost within six months
from the date of this order failing which the sanction order will cease to operate.

5. The lessee shall mark the boundaries of the demised land and the keep the same free from
encroachments.

6. The Premium for Ac.10.36 of the demised land for an amount of Rs.62,16,000/-
(Rupees Sixty Two Lakh Sixteen Thousand) only @ Rs.6,00,000/- per acre as prescribed in
the Industrial Policy Resolution, 2015 of Government Issued in the Industries Department
Resolution No.26115/1 dt.03.12.2001, No.17462/1 Dt.18.09.2003 and No.2020/1 dt.28.1.2003
Revenue Department circular letter No. GE (GL)-S-52/03-38528/R. dt.5.8.2003 will be paid by
the lessee l.e., OIIDCO. Since the demised land is being sanctioned as per the IPR - 2015
resolution of Industries Department, the said Deptt. Is required to ensure proper enforcement
of the conditions of MQU as applicable.

7. The Annual Ground Rent for Ac.10.36 for an amount of Rs.62,160/- (Rupees Sixty
Two thousand One Hundred Sixty) only @ 1% of the IPR rate of the land i.e.,
Rs.6,00,000/- (Rupees Six lakh) only per acre and Cess of Rs.46,620/- (Rupees Forty Six
thousand Six hundred Twenty) only @ 0.75% of the IPR rate as provided in the Industrial
policy of Govt. issued by Industries Department and the Government in R & D,M. Department
stated above will be paid by the lessee from the date from which the sanction is accorded in its
favour till the land or any portion and/ or structures, If any, constructed thereof b
transferred/allotted/ glven on hire In favour any intending Industrial Entrepreneur, utilized b:
the lessee itself for which the land is/are taken. From the date of transfer/a!lotmer;t on hire of
the demised land or any portion thereof and/or building/shed, if any constructed thereof in
favour of any Industrlal Entrepreneur or utilization of the or any portion thereof by the lessee for
the purpose for which it is alienated the annual ground rent will be realized @ 1% of the and
cess will be realized @ 0.75% of the IPR value of the land and subject to enhancement from
time to time.

8. The lessee will intimate to concerned Tahasiidar and the undersigned the date of
ga_ns}rer/ahotmenugwmg an hire of the demise land of any portion thereof and/or
uildings/shed constructed there on or utilization of the land and/or bulldings/sheds constructed

there on by itself for the purpose for which |
it | .
enhanced rate as stated above. 5 leased out for charging of the rent at the

Scanned with CamScanner
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h the provisions g
The lessee shall make payment of the cost of the tree growth In ?Ciogjgg%%gtdamdpm_ 11773
aid down in the Forest Fisherics and AH. Departion Nou-ﬂcat 0o sta'ndlng bulldings on the
and Rs. NIL towards the cost of structures etc. (As there artlz n i
. proposed land) standing/laying there on before executlon of the lease .
: before - -
10, Tahasildar, Banarpal will verify tree growth, If any existing for the purpose
execution of the lease deed and take action accordingly.
ions lease deed
11. Infringement of any of these condition and the terms and conditions %rovid:do:tr:demlsed
will amount to violation of the terms and conditions of the |case and t ert'l.| eﬁcumbrances ot
land shall revert back to Government In Revenue Department free "f'm il scoctod there Gi
without payment of any compensation either for the land or for the structures <
and for the improvement which might have been made to It.
12. The lessee shall make payment of Rs.6,21,600/- (Rupees Slx Lakh Twenty Ogeéh%ifngf
Six Hundred) only towards incidental charges for ;‘\c.10:36 (establishment cgs )tt v
the premium as per OGLS (Amendment) Rules, 2013 vide Revenue & D.M. Deptt.
Notification N0.46106 Dt.4.12.2013.
13. If the demised land comes under the notification of C.B.A. (A&D) Act In future, the Lessee shrall
obtain necessary permission from Govt. of India Ministry of Coal for right of way in respect o
the said demised land.
14. The lessee i.e., OIIDCO shall pay all the Govt. dues if any detected later on as per Govt.
provisions.
15. The order will stand automatically cancelled, if any of the terms and conditions is violated,
LAND DULE
| Village Khata No. Plot No. Kisam Area
{ (In Ac.)
. Jamunda 02/02 763 Patita 10.36
| Jungle (AJA)
:I TOTAL 10.36

)

Coliector: Angul
Memo No._| 62~ /Rev.Dt. 06.0%, 2.0 2.5 =

Copy along with the Lease Case N0.59/2006 along with 251/2009-10 & RMC No. 18/2021

returned to the Tahasildar, Banarpal for information and necessary follow up Zj:on,

Co!lecto',
tremoo._Ut %  /Rev.Dt Of. 02 2.02% r, Angul

Copy forvsarded to the Sub-Collector, Angul for information and ncces;slry action

Collector, Angul

e
S N«WW

Scanned with CamScanner
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In pursuance of Qrder No.lll42/RDM
D.24.032023 of RKevenue & Disaster
Management Department. | recommend for
full exemption of stamp duty under IPR-2022
vide Resolution No.12300/1 24,30 11 2022

Managing Dirgrr_ \

[DCO, Bhubaneswur

B ORI/ AR |
e Xﬁ@cﬁ DEED OF AGREEMENT UNDER SECTION 32 OF THE ODISHA
M v INDUSTRIAL INFRASTRUCTURE DEVELOPMENT
NI CORPORATION ACT, 1980
QSQ\ ¥ KKK
¢ | 4 C
THIS DEED made on this ...L\2.. day of :>ephemhiy 2023

(Two thousand Twenty-three) BETWEEN THE GOVERNOR OF
ODISHA represented by the Collector, Angul (hereinafter
referred to as "The State Government” which expression shall,
unless excluded or repugnant to the context include, its
successors, assignees and representatives) of the ONE PART.
AND
Y

I
.,

rolisctor. A ngul.
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THE ODISHA INDUSTRIAL INFRASTRUCTURE
DEVELOPMENT CORPORATION established under the Odisha
Industrial Infrastructure Development Corporation Act, 1980
(Odisha Act, 1 of 1981 ) and having its office at IDCO TOWERS,
Janpath, Sahidnagar, Bhubaneswar - 751022 represented by its
authorized representative Sri Manoj Kumar Majhi, OAS-A(IB),
aged about 88 years, working as Additional Land Officer,
IDCO, Angul Division (hereinafter called “The Corporation”
which expression shall, unless excluded or repugnant to the
context, includes its sUCCESSOrs, !asslgnees and representatives) of

the OTHER PART.
WITNESSETH as follows:-

(1) The Corporation has been established as a statutory
Corporation ' having as one of its principal objects, rapid
industrialization of the State of Odisha and the State Government
have decided to place the Government land at the disposal of the
Corporation | for setting up industries, industrial areas and
industrial estates and for development of all types of industries

providing facilities connected with industrialization of the State.

(2) (i) In pursuance of the sanction contained in the Order

' No.401/Rev., Dtd.06.03.2023 of Collector, Angul and in

consideration of the premium & rent hereinafter reserved and of
the covenants on the part of the Corporation hereinafter
contained, the State Government hereby demises 0 the
Corporation  all the Government land measuring Ac.10.36 in
village Jamunda Jungle and more particularly described in the

Schedule hereunder written (hereinafter referred to as “the

Al

rollactol. Angul,

demised land”).

page 2 of 10
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(i) TO HOLD the said demised land to the’ Corporation
from 4Fh. 320 2022 for the term of NINETY-NINE YEARS
paying therefor a total premium of Rs.62,16,000/- (Rupees
Sixty-two lakh sixteen thoiisand) only being at the rate of
Rs.6,00,000/- per acre in respect of Ac.10.36 of land to be
used for industrial purposes as shown in the Schedule of property
and delineated in the map having the boundary in red but
excluding the area specified as such in the Schedule.

(iii) The payment of premium amount of Rs.62,16,000/-
(Rupees Sixty-two lakh sixteen thousand) only of the
demised land and the ground rent amounting to Rs.62,160/-
(Rupees Six-two thousand one hundred sixty) only at the rate of
one percent of the premium and Cess of Rs.46,620/- (Rupees
Forty-six thousand six hundred ;:wenty) only @ 75% of the annual
ground rent and Incidental charges of Rs.6,21,600/- (Rupees Six
lakh twenty-one thousand six hundred) only for Ac.10.36 land
has already been transferred to the A/c. of Tahasildar,
Banarpal through Cheque N0.624177 Dtd.29.03.2023 and the
same has been - éﬁknowledgec_i vide Money Receipt

NoO71A089. 0t29:0323 .

(iv) The ground rent amounting to Rs.62,160/- (Rupees
Six-two thousand one hundred sixty) only being one percent of
the land cost and Cess of Rs.46,620/- (Rupees Forty-six thousand
six hundred twenty) only shall also be payable in advance on the

second day of January each year to the Tahasildar, Banarpal.

(v) The State Government reserves the right to the
mineral wealth including minor minerals, on, in or under the area
covered by the deed and the Corporation shall have the surface

right over the land. g)

Cd?_i,q-c?ﬂf. Anglﬁ

Page 3 of 10
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(vi) The existing and customary rights of Government and
the public in roads and paths and rivers, streams and channels
running through or bounding the land are reserved and are in no

way affected by the deed.

PROVIDED THAT the Corporation paying the rent hereby
reserved and performing all the covenants herein contained, shall
hold and enjoy the demised premises during the said term
without any unlawful interruption by the lessor or by any person
whatsoever, provided that the rent hereby reserved shall be
subject to revision at each .settlement to coincide with the
settlement of rent on agricultural lands in the area or at such

other interval as may be ordered by Government.

& The ' Corporation hereby covenants with the State

Government as follows namely:-

(i) That the Corporation shall, during the term hereby
granted, pay to the State Government the yearly rent
hereby reserved on the days and in the manner

hereinbefore spedﬁed.u _

(i)  That the Corporation .sﬁall keep marked the boundaries of
the demised premises' and point them out when so
required by the Collector or any other officer authorized by
him in this behalf;

(iii) That, subject to the rights of the Corporation under clause
4(ii) hereunder the Corporation shall, at the expiration of
the term hereby granted, quietly yield up the demised land

on to the State Government in the same condition as it is

il

v

now in.

rallacter. Ananl,

Page 4 of 10

'

Kumey Mo—p

Addi. LangOfficer

—f

T.m

1060, Amguldivtsion



= \ % A
4. The State Government covenants with the Corporation as

follows namely:-

(i)  That, the Corporation paying to the State Government the
rent hereby reserved and performing all the covenants and
conditions herein on its part contained may peaceably hold
and enjoy the demised land during the said term without
any let, hindrance or interruption by the State Government
or any other person claiming under or in trust for the State

Government.

(i) That, at the expiry of the term of ninety-nine years
hereby reserved the State Government shall, upon request
by the Corporation, consider a renewal of the term for the
like period and upon the same terms and conditions other
than relating to rent which may be liable to change as may,
at the time of such renewal, be mutually agreed upon
between the State Government and the Corporation.

(iii) ~ That, the Corporation shall be competent to develop the
demised land and provide therein infrastructure for small,

medium and large industries.

Provided that the infrastructure shall mean to include
sheds, provisions of water, power, communications,

sewerage, affluent discharges etc.

(iv) That, the Corporétion shall be competent for laying out the
demised land into.'various piots besides setting apart land
for the laying of roads, drains and for other common
betterment schemes for the future occupants of the plots
so laid out.

N

r 4

a”
rallsetor. Angul.

Page 5 of 10
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That, the Corporation shall be competent to allot, issue
license and lease the demised land in accordance with the
regulations, made under the Odisha Industrial

Infrastructure Development Corporation Act, 1980.

That, the Corporation shall be competent to surrender to
the State Government such part of the demised land either
in whole or in part, as may be agreed upon between them.

(vi) That, the Corporation shall be competent to mortgage the

demised land in full or in part for securing loans for
developing the demised land for providing therein

infrastructure for small, medium and large industries.

(viii) That, the Corporation shall be competent to accord

permission to the allottee or lessee to create mortgage in
accordance with the principles laid down by the State
Government by a general or a special order for such
purpose, as and when required by the said allottee or
lessee from time to time in respect of the demised/ allotted
property i.e. land, shédf“etc._ for securing loan for

implementation of the project. =

PROVIDED HOWEVER that a't-lany” point of time, the
permission so issued by the Corporation shall be confined
for creation of a specific mortgage by the allottee or lessee
with any individual financier or consortium of financiers for
the said patch of demised land and there can be no
multiple mortgages with a single permission issued by the
Corparation.

It is hereby mutually agreed by and between the parties

hereto as follows:-

Collactor. Angul,

Page 6 of 10
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(i)

(if)

That, if the said annual rent hereby reserved or any part
thereof shall, at any time, be in arrear and remains unpaid
for three calendar months after the same shall have
become due (whether demanded or not or if the
Corporation shall go into liquidation except for the purpose
of reconstruction or amalgamation), then and in any such
case it shall be lawful for the State Government to re-enter
into and upon the demised land or any part thereof in the
name of the whole and to hold the same henceforth as if
these presents had not been made, without prejudice to
any right of action or remedy of the State Government in
respect of any antecedent breach of any of the covenants
by the Corporation hereinbefore contained.

That upon the breach or non-observance of any of the
conditions of the deed herein granted, the State
Government may declare that the agreement has been
determined and Collector or any officer or person
appointed on that behalf by the State Government shall be
entitled to re-enter and take possession of the demised
land, and of the buildings and other structures erected
thereon and the materials there‘bf, as well as the stores

and stocks.

PROVIDED THAT before such re-entry the State
Government shall give to the Corporation written notice of
its intention so to do and the Corporation shall have the
right to remedy the breach or non-observance complained
of, within three months from the date of such notice in

which event the State Government shall not be entitled to

2

re-enter and take possession.

MMr
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(iv)

PROVIDED FURTHER that in case the demised lands
are so resumed the Corporation shall not be entitled to any
compensation whatsoever for the demised land or the
building 'and other structures erected thereon and the
materials thereof, as well as the stores and stocks, but
shall be at the liberty to enter upon the demised land and
to remove all such buildings and structures and the
materials thereof as well as the stores and stocks within
nine months from the date of the termination of the
agreement failing which the Corporation shall cease to
have any right to such burldlngs and structures and the
materials thereof, as well as the stores and stocks.

That, any demand for payment or notice required to be
made or given to the Corporation shall be deemed to be
sufficicntly made or given If sent by the State Government
through the post by registered letter to the Corporation at
the Registered Office of the- Corporation and that any
notice required to be. given to the State Government shall
be deemed to be 5uﬂ° aentiy glven if sent by the
Corporatfon through post by reg:stered letter addressed to
the State Government Colfector and that any demand or
notice so sent shall be presumed to have been delivered in

the usual course of the post.

That, should the demised land or any part thereof be at
any time required by the State Government for any
purpose declared by the State Government to be a public
purpose, the State Government shall he entitled to resume
the same on giving 6 (six) months’ notice in writing and on
the expiry of the said period may, through any officer or

3)

Lz}

Page 8 of 10

Nactor. Angul.

v Kumor Haghs

mdQfflcer
O, Amyuigivie fog

Addl. La

¢




%f
— M-

person authorized by the State Government in that behaif,
re-enter and take possession of the said demised land or
part thereof and all buildings and structures thereon:

PROVIDED that unless surrendered by the
Corporation, except for the breach of the covenants
contained herein or except when the State Government
requires it for a public purpose under no other
circumnstances whatsoever the State Government shall be
entitled to resume possession of the demised land which
has been developed by the Corporation and such other
demised land on which infrastructure has been provided:

PROVIDED FURTHER THAT IN THE CASE OF SUCH
RE-ENTRY, the Corporation shall be enttled to
compensation for building/s or other structure/s erected by
it on. the demised land and the amount of such
compensatidn shall be fixed by the Collector and shall not
exceedl-'t'he ampurit (if any) paid to the State Government
for this land plis the present market value of the buildings

and other structures erected thereon.

PROVIDED ALSQ THAT in the case of any dispute as
to the amount of compensation fixed by the Collector, the
Corporation shall be entitled to appeal to the Commissioner
of the Division whose decision shall be final, conclusive and

binding on the parties.

o)

/
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Endorsement of the certificate of ad missibility

Admissible under rule 25: duly stamped under the Indian stamp (Orissa Amendment act 1 of 2008) Act 1899, Schedule 1-A No.
35(b) Fees Paid : AS(c)-191142 ,, User Charges-400 ,Total 191542

Date: 04/09/2023 _ Signat ¢ officer
Endorsement under section 52 REGISTERING QFFICER

Presented for registration in the office of the Sub-Registrar District Sub-Registrar ANGUL between the h HW:UO AM and
1:30 PM on the 04/09/2023 by THE ODISHA INDUSTRIAL INFRASTRUCTURE DEVELOPMENT CORPORATION
REPRESENTED BY SRI MANOJ KUMAR MAJHI , son/daughter/wife of |, of IDCO,ANGUL,ANGUL , by caste GENERAL A

profession and finger prints affixed.

s
A5 s
b
Signature of Presenter / Date: 04/09/2023] : : il T R Signature of Registering officer.
| REGISTERING OFFICER
Execution is admitted by : ANGQL :
Name Photo Slgnature B %fxﬁg::::ilon w
S xecution By
Execution By P, synwe ™ [ODVERNOR OF ODISHA
GOVERNOR OF ODISHA| "} ¥ i EPRESENTED BY THE
GOVERNOR OF REPRESENTED BY THE N COLLECTOR
ODISHA COLLECTOR COLLE CTOR ANGUL(GOVT) Who is
REPRESENTED BY THE | ANGUL(GOVT) Who is ) Exempt from personal m—
ANGUL(GOVT) Who is L
COLLECTOR Exempt from personal B S et Appearance in this office
ANGUL(GOVT) Appearance in this office | <Pt fror PESOTS” | U/588 Act XVI of 1908
U/S88 Act XV of 1908 | AAPPearance in this office approved b
U/S 88 Act XVI of 1908 PP Y
approved by BTy Signature of the
GEpPEy. y Registering officer
THE ODISHA 2
INDUSTRIAL ; =
INFRASTRUCTURE Y T
DEVELOPMENT Ay~ ? .
CORPORATION 04-5ep-2023
REPRESENTED BY SRI
MANOJ KUMAR
IMAJHI 244147582

[centified by SANATAN SUNDARAY Son/Wife of JAYARAM SUNDARAY of IDCO,ANGUL ANGUL by profession
Cultivation

10.150.15.250/Admin/DSR/Endorsement/Pri nEndorsement.aspx?id=12304346&shift=D



THE SCHEDULE OF PROPERTY ABOVE REFERRED 10

Name of the Village
Name of the Police Station

: Jamunda Jungle
+ Jarapada-59

Name of the Tahasil : Banarpal
Name of the District : Angul
) :{L) Khata No. l:gt Area in Ac Kissam
\ 1 | 02/02(AR) | 763 1036 (| Patita
n’ e 1 YoraL | 2036 ] i
Qﬁn/ IN WITTNESS WHEREOF the parties hereto have put

their hands and seals the day and year first above written.

In the presence Qf LA

In the, presence.of

(1)7&,% o B w;’ »
G Mof thrig
SAAG e

@) Kolm dhasabn Gt

D1P® - AT

g' N

r\f < r& hx’

)

Signature of the Officer acting in
the premises for and on behalf

of the Governor of Odisha
(Collector, Angul)

rollactor. Angul.

"‘W )-F &JF/
5(5)

:rfa

Sig

" acting in the premises for and

on behalf of the Corporation
(Additional Land Officer,
IDCO, Angul Division)

Qﬂp?%( 10 of 10
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Date of Admissian of
Execution 2

Thumb Impression Signature

42966411

Date: 04/09/2023 Signatufe of Registering cer

Endorsement of certificate of registration under S HLI8TERING OFFICER
Registered ang true copy filed in : Office of the District Sub-—Registrar, ANGUL ANGUL
Book Number 1 || Volume Number : gg
Document Number ; 10012304285

For the year § SRR R 1 N e e

Seal Signature of Regf‘stering officer

REGISTERING OFFICER
ANGUL

Date: 04/09/2023
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CGM/SLNA/JSOL/378/21/ 224 8
To,

Sub: Allotment of land in favour of M/s Jindal Stée

Sir,

«

72
/.%\C

\ 2 “&\./

‘Y.)U—? PICOI.. NEW OPPORTUNITIES
AU | G,

0 @DI5

B " ‘:.:\tg\ate: 09.09.2022

The Chief General Manager (Land)
IDCO, Janpath, Bhubaneswar

Integrated Steel Plant at Angul, Odisha. i ¥ o, i v

In inviting reference to the above subject, | am directed to inform you that the High
Level Clearance Authority (HLCA) in its 28" meeting held on dated 21/12/2021 has "In
Principle’ approved the proposal of Jindal Steel Odisha Limited for setting up of 19.2 MTPA
Integrated Steel Plant at Angul with an investment of Rs.97,070 Cr. Jindal Steel Odisha
Limited (JSOL) applied 1460 Acres of additional land for the proposed project. State Level
Facilitation Cell (SLFC) Sub-committee assessed the land requirement to the extent of 1432
acres refering to the Land Assessment Report submitted by Engineers India Limited (EIL) and
Subsequently State Level Single Window Clcarance Authority (SLSWCA) in its 112th meeting
held on 29.08.2022 has approved the same and noted that

“Based on the assesment report, total land required for JSOL / JSPL is 5,929.5
Acres for 25.2 MTPA Integrated Steel Plant (19.2 MTPA JSOL,6 MTPA JSPL), out of which
4,497.0 Acres is already in possesion of JSPL. Of the stated land, JSPL has already agreed to
sublease the 2120.325 Acres of vacant Jand in favour of JSOL,

Accordingly, in line with the EIL reccomendation, SLSWCA approved additional
land of 1432 Acres for Process requirement , Auxiliary facilities including green belt for the
19.2 MTPA Integrated Steel Plant of JSOL The above land is excuding external railway

connectivity,roads,downstream,&anciliary units and social infrastructure.”
In view of the above, it is recommended for allotment of 1432 Acres of additional

land for the proposed 19.2 MTPA Integrated Steel Plant Project of M/s JSOL.
The required documents for processina the above proposal are available in the

GO-SWIFT portal. However, the company may be asked to submit any additional documents if
the same are not available in the GO-SWIFT site but essentially required for IDCO. The

recommendation is subject to the following special terms and conditions in addition to the

conditions of IDCO:
= The company will clear arrear dues if any, of any Government Department before allotment

of land for the project.

C il

241

€y




’ | ' 242

[l ©DISHA

NEW OPPORTUNIT!ES

» If construction work is not started within nine months from the date of possession, the lease
shall be deemed to have been cancelled at the end of nine months period by IDCO.
Further, if the land or any part of it is not utilized fully for the purpose for which it is
sanctioned within two years, the same shall be reverted to Govt/IDCO free from all
encumbrances.

* The acquisition/alienation/allotment of land should be made as per relevant Act/rules of
Government.

* The company has to obtain all statutory clearances/approvals for the 32 G2B services under
the GO-SWIFT portal as mentioned in our letter communicated to the company vide
IPICOL Letter No. SJ/HLCA-221/17-18/3618 dated 28.12.2021.The company should
strictly adhere to the terms and conditions as laid down in the HLCA approval letter
communicated vide our Letter No SJ/HLCA-221/17-18/3618 dated 28.12.2021.

Thanking you.
Yours faithfully,

LY
(K.C,MG%Z y)

Executive Director

Memo No.

Copy forwarded to the Land Officer (IDCO) for kind information and necessary action.

[

Executive Director

Memo No.
Shri Bibhu Prasad Mishra Executive Vice PresidentM/s Jindal Steel Odisha Limited Plot No-3,

Forest Park, Bhubaneswar- 761009, Odisha for information and necessary action.

$d[—

Executive Director

v
G’”MDJ_@,

ing} .

IPICOL Hovse Janpa ‘Bhubaneswor-7 22; ' 601-03, 254 _ { ._.§74-_25_43_76§_
=t md@mvesiodisha nrg,mfc@mvesfoduh 1org @ “www.investodisha.gov.in® Sh iraca R i G e 8
2 5000585, Toll Free No:= 18003457117 ¢
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JINDAL
STEEL ODISHA

JSPL/BHU/IDCO/ 23/020 Date: 15.05.2023

To,

The Chief General Manager (Land)

Orissa Industrial Infrastructure Development Corporation
IDCO Towers, Janpath

Bhubaneswar-751022

Sub: Allotment/Lease of land to Jindal Steel Odisha Ltd (ISOL) in various villages in Angul
District for setting up of 19.2 MTPA Steel plant and 12.5 MTPA Cement Plant
Ref: IPICOL Land assessment order dated 09.09.2022 for JSOL

Sir,

Inviting your kind reference to the subject and the various communicates cited as above,
enclosed herewith please find village wise detailed land schedule with map in respect of Ac
460.74 dec land ion the villages of Badkerejang lungle and Jamunda Jungle for necessary
allotment in favour of Jindal Steel Odisha Ltd for setting up of 19.2 MTPA Integrated Steel
making facility in Angul dist. As you are kindly aware, the said land parcel of Ac. 460.74 dec.
was acquired along with lands in various other villages by IDCO in favour of Jindal; Steel &
Power Ltd. for setting up of 6MTPA ISP at Angul. However, this land parcel could not be leased
out to ISPL because of the amended assessment of land for the project by IPICOL, pursuant
to the Benchmark-ing Study report by MNDstur & Co Ltd. duly commissioned by the Govt. of
Odisha. In this context JSPL has already submitted their willingness to transfer the said land
parcel acquired in their favour and lying with IDCQ to their 100% owned subsidiary M/s Jindal
Steel Odisha Ltd. for putting of up a 19.2 MTPA Stcel making facility at Angul. In this context,
copies of the lease deeds executed with IDCO and Collector with respect to this said Ac.
464.74 dec are also enclosed herewith for your kind reference (Annex. 1).

We would therefore request your good office to kindly process our request expeditiously so
that necessary grant of allotment and execution of lease in favour of M/s JSOL in respect to
this land parcel of Ac. 464.74 can be completed at the earliest. Thanking you,

Yours Sincerely,
For JINDAL STEEL WER LIMITED

W0
g

B.P.Mishra
J*NDAEﬁiﬁﬁmﬁﬁuﬂeﬁﬂémrp. Affairs X

{Formerty JSP Odisha Limited)
nci: A v
cm:u‘z 3200R 32121. 036237

Ragisterad Offica GA PL No 3 REV PL No 115301184 q ot '
Forest Park, Bnubaneswar, Oisna - 7510C9 ‘
T4 F74 78CS5&n & e e Y P S - .




| zgﬁw:%/m i

Manoranjan Mallik, OAS(SS) id @D ISHA
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Chief General Manager{Land) g NEW DPPORTUNITIES

No.HO/PRA-LA-E- 8405/2022/ ECE 7 Dated 2.2,August, 2023

To,
Fhe %I Secretary ta Government,

\ Revenue™® Disaster Management Department,

Government of Odisha,
Bhubaneswar.

Sub:- Permission for allotment/transfer of acquired private land and Jease
of Government land in favour of M/s.Jindal Steel Odisha Limited
(JSOL) for establishment of 19.2 MTPA Steel Plant in Angul District.

Ref:- i) Letter No.19763/RDM Dtd.21.06.2022 & N0.41779/R&DM
Dtd.07.12.2022 of Govt. in R&DM Department, Bhubaneswar.
ii) Letter Dtd.15.05.2023 of Jindal Steel & Power Limited.
i) Letter NO.CGM/SLNA/ISOL/378/21/3248 Dtd.09.09.2022 of
IPICOL.
Sir,

In inviting a kind reference to the subject cited above, I am to intimate
that M/s.Jindal Steel & Power Ltd (JSPL) had signed a revised MoU with Govt. of Odisha
for implementation of a 6 MTPA Integrated Steel Plant at Angul and Ore Beneficiation
Plant at Deojhar in Keonjhar District indicating the total requirement of land as 5750
acres which is subject to re-examination by IPICOL/IDCO with reference to the detailed

land utilization map for the project.

IPICOL being the Nodal Agency had recommended phase-wise
requirement of land to the extent of Ac.4915.19 which includes Ac.4.61 land for Pump
House of Deojhar Plant in Keonjhar District for establishment of 6 MTPA Integrated Steel
Plant & 900 MW Captive Power Plant in the District of Angul by JSPL based on the report
of M/s.M.N.Dastur & Co and M/s.Engineers India Limited(EIL).

As per the recommendation of IPICOL and administrative approval of
Government in Steel & Mines Department, IDCO had taken up the land
acquisition/alienation works for establishment of 6 MTPA Integrated Steel by Jindal Steel

& Power Limited.

Out of the above recommended land, IDCO has s0 f4r dllulted Icasable
non-forest Government land Ac.932.78 & acquired private land measuring Ac.3450.685,
totalling to Ac.4383.765 land in favour of JSPL through execution of Deed of
Agreement., Viliage-wise details of land sanctioned/acquired/transferred to JSPL have
already been furnished in our letter No.11988 Dtd.12.05.2022.

X%

Orissa Industrial Infrastructure Development Cor
( A Government of Orissa Undertaking)
ICCO LAND DIVISION, IDCO TOWER, JAMPATH BHUBAMES
et #74.9544180(0) EPBAX-2540820 FAX +91

751022 ORISSA. DA
2085/2541982

E-mail cgmiand@ideo. Ywensile e
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It is pertinent to mention here that IPICOL vide letter
No.CGM/SLNA/ISOL/378/21/3248 Dtd.09.09.2022 has intimated that the High Level

_Clearance Authority (HLCA) in its 28th meeting held on Dtd.21.12.2021 has "In Principle”

approved the proposal of Jindal Steel Odisha anted(JSOL) for Setting up 19.2
MTPA Integrated Steel Plant at Angul with an investment of Rs.97,070 Crore and
intimated that the total assessment of land requirement for establishment of 25.2
MTPA Integrated Steel Plant has been assessed/recommended as Ac.5929.50
which includes 19.2 MTPA Integrated Steel Plant of Jindal Steel Odisha Limited
(JSOL) and 6 MTPA Integrated Steel Plant of Jindal Steel & Power Limited
(JSPL) located in Angul District. They have also recommended Ac.1432 additional land
in favour of JSOL for Setting up 19.2 MTPA Integrated Steel Plant at Angul vide letter
No0.3248 Dtd.09.09.2022.(Copy enclosed). The breakup of the assessment in respect of
each Project i.e. JSPL and JSOL has not been mentioned in the above cited letter for
which a clarification from IPICOL has been sought for vide this office letter No.24273
Dtd.03.08.2023 which. is awaited.

Meanwhile, Jindal Steel & Power Limited has proposed to sub-lease of
Ac.2120.325 dec. of land out of its allotted land to its subsidiary ie. Jindal Steel Odisha
Limited (JSOL) for setting up 19.2 MTPA Steel Plant at Angul for which Government in
Steel & Mines Department has issued NoC vide letter No.1187/SM Dtd.11.02.2022.

Accordingly, = Government in R&DM Department vide its letter
No0.19763/R&DM Dtd.21.06.2022 & letter No.41779/R&DM Dtd.07.12.2022 has accorded
permission to JSPL to sub-lease the land measuring Ac.2120.325 out of its allotted land
measuringAc.4383.765 in the villages under Banarpal and Chhendipada Tahasil of Angul
District in favour of its subsidiary Jindal Steel Odisha Ltd.(JSOL) for setting up of 19.2
MTPA Steel Plant and 12.5 MTPA Cement Plant in Angul District with certain terms and
conditions.

[ Ailoited to Permission Balance allotted
Description 15PL accorded to sub- | land remain with
| lease to JSOL JSPL
ITS?S ot Landvased o 932.780 408.760 524,020
Total Pve. Land vested to IDCO | 3450985 | 1711565 1739420 |
| Grand Total 4383.765 | 2120.325 | ST  2263.440

JSPL at the 1st trench sub-leased land of Ac.434.27 in favour of JSOL by
way of Tripartite Deed executed between IDCO & JSPL & JSOL out of the Government
permitted land measuring Ac.2120.325 dec. leaving the balance area of Ac.1686.055 dec
(Ac.2120.325 — Ac.434.27).

In the meantime, JSPL has applied IDCO for allotment of Ac.461.08 land
available with IDCO in favour of Jindal Steel Odisha Limited as against the additional
land measuring Ac.1432 recommended by IPICOL vide letter No.3248 Dtd.09.09.2022.

Orissa Industrial Infrastructure Development Corporation 3 /
( A Government of Orissa Undertaking) 7 %\
IDCO. LAND DIVISION IDCO TOWER, JANPATH, BHUBANESWAR-751022, ORISSA, INDIA Vo f‘i] \G
+91- 674-2544180(0), EPBAX-2340620, FAX: +91 674 2542956/2541482 f 7

E-mail: camland@ideco in Website: www 1dco.in

| aHrar 1€



- -

It is to mention here that JSPL had paid the land acquisition/alienation
~ cost to IDCO in respect of Ac.461.08 fand for establishment of 6 MTPA Integrated Steel
Plant. But the same could not be allotted in their favour due to non-receipt of requisite

land assessment report from IPICOL.

e s | M o s oy e ey
| 8L Name of Village | TE*}E dor Areain | toJSPL | land with
[ 3 " = Ac. i inAc. | 1DCOin Ac.
e Acquired | 1
| 1 | Badkerjdng Jungle | oo 749.76 | 407.39 342.37 j
| 2| "Badkerjang lungie | Govtlend, | 50.65 [ 270 47.95 |
i
| 3 | Badkerjang Jungle | Govt land. 973 | 055 9.18 |
4| Badkerjang Jungle | Gout land. 71931 T2718 1 4478
: ! . | Acquired | 5 i
i 5 | Badkerjang Jungle pvtland | 2855_- 3l __0 i._ _.—2_85
|6 | Jamunda Jungle | 1 Govt fand. 10.36 f o] 10.36 |
| ‘Acquired ,
7 | Jamunda Jungl_e ! evt iand 3.59 _.._.__{1_ ----- 3.59
K 898.90 | 437.82 461,08

Since the land acquisition & alienation had been made for establishment
of 6 MTPA Integrated Steel Plant by Jindal Steel & Power Limited in Angul District,
necessary approval of Government in R&DM Department may kindly be communicated
to IDCO for allotment/transfer of Ac.461.08 land in favour of M/s.Jindal Steel Odisha
Limited (JSOL) for establishment of 19.2 MTPA Integrated Steel Plant in Angul District .

Yours faithfully,

Chief Ge@ geriland)

\/gnci:- As above

Memo No.2& -2TZ. ptd. 2’3/?“%%

Copy to Additional Secn
for information and necessary action.

Memo No. %57 ¢ / .../ Dtd. % i
Copy to Addlttonal Sec vernment, Industries Department for
information and necessary action.

-

Chief Gener )
Memo No%aﬂ d. g %
Copy to the Executive Direglor, L, IPICOL House, Bhubaneswar for
kind information and necessary action with reference to this office letter No.24273

Dtd.03.08.2023. _
\

™

Chief General Mana

Memo No.. 24;}2? /Dtd 2%{,&7 g\b

Copy to Executive Vfce Predident, Jindal Steel & Power Limited, Plot
No.3, Forest Park, Bhubaneswar for information and necessary action.

U\L- Chief Goneral Man

Orissa Industrial Infrastructure Development Corporation
( & Government of Orissa Undertaking)
IDCO LAND DIVISION IDCO TOWFS  JANPATH BHUBANESWAR-7R102Z ORISSA INDIA
+01- 674-2544180(0), E 540820, FAX. +91 674 2542850/2541582,
E-mail: cgrotan co i Website: www.idco.n

9]
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GOVERNMENT OF ODISHA
REVENUE AND DISASTER MANAGEMENT DEPARTMENT

o e e ek

No.RED-LRGEC-ANG-0005-2022- 328% 9 /R&DM, dated 1 3 SEP 2023

From
Smt. Ellora Samal, OAS (S),
Joint Secretary to Government

To
The Chief General Manager (Land)
OlIDC, IDCO, Janpath, Bhubaneswar.

Sub : Permission for allotment/transfer of acquired private land and lease of Govt. land in
favour of M/s Jindal Steel Odisha Ltd. (JSOL) for the establishment of 19.2 MTPA

steel plant in Angul District.
Srr,

In inviting a reference, to your letter N0.26699 dated 23.08.2023 on the subject
cited above | am directed to say that the process of acquisition/lease of Ac.461.08 dec land in

favour of IDCO have already been completed and the said land is with IDCO. Now, IDCO can
take its own decision as per law taking into account the terms and condition enumerated in

the lease deed and conveyance deed as the case may be.

oW
Yours faithfully r)/"’)ﬂ

Joint Secretary to Gove/ ent

Memo. No. BAB G0 /R&DM, dated 1 3 SEP 2023
Copy forwarded to Chief General Manager( SLNA), IPICOL Bhubaneswar/

Collector, Angul for information and necessary action. o\ Qo 0y
XO

Joint Secretary to overnme
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Odisha Industrial Infrasiructure

Development Corporation o
(A Government of Odisha Undertaking) Your power 1o grow
IDCO Towers, Janpath, Bhubaneswar - 751022, Odisha, SR
Phones: (0674) 2542784, 2540820, Fax: 2542956 1SO 9001 & 14001 CORPORATION
Email: emd@idco.in

No. HO/ID/A/- /5577_5} Dste 2.3-OF /4
CIRCULAR '

(Amended version)

The Board of Directors of IDCO in the 104™ meefing held on 23.12.2015 observed that
a number of circulars/office orders on land allotment and post allotment matters relating to MSMEs
functioning in Industrial Estates/areas have been brought out basing on the decisions of IDCO
Board from time to time. The Board thus felt the peed to have a consolidated Master circular
containing the relevant provisions/instructions which are in force to avoid confusion and consolidate
all instructions at one place. This master circular supersedes all previous circulars .

1. Allotment of land/shed/shop in Industrial Estate to MSME units

IDCO shall not receive applications directly from the applicants for allotment of
land/shedfsheps /building efc either at Head Office or Division level. All applications
shall be routed through the concerned District Level Single Wiridow Clearance Authar
(DLSWCA).ITATES related proposals shall be routed through OCAC. Similarfy, Tourisr
related projects shall be routed throught the Directorate of Tourism.

14 Nodal Agencies

The following officers have been nominated as Nodal Agencies for the purpose of
recommendation of land to IDCO.

1. DTET- For Engineering/Technical Institution
2. DMET- _ For Medical Colleges/Para Medical
'  Institutions
3. ; Director, Higher'Education- For +2 Corfege,éa Colleges ard
yi0 Managarﬁa'ni discipline
4. iDirec'tor. Secondary Education- For Schools
5. :I&RR Depanmént- Printing o:f_:news paper

6. Director, industries Cold Storages and Ware Housing
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1.2 Flling applications for allotment of land/shed

The project proponent will file the Preliminary Assessment Form along with the connected
documents with the District Level Nodal Agency (DIC) for project approval by the District Level
Single Window Clearance Authority (DLSWCA).

The District Level Facilitation Cell headed by General Manager,D.I.C shall assess the land and
utility requirements for each of the projects based on the information furnished by the proponent. In
respect of applications of Green category of industries/projects to be established in IDCO Industrial
Estates, the Facilitation Cell will process and dispose the applications which will be ratified in the
next meeting of the DLSWCA.

1.3 Appraisal Format for assessment of different criteria

An appraisal format has been developed by the High Level Commitiee incorporating certain broad
principles based on which fresh allotment of land shall be considered by the DLSWCA. A tofal of 50
marks have been assigned to assess the different criferia. In order to be eligible for
recommendation by DLSWCA for considering aflotment, the proposal must secure a minimum of 25
marks for making it eligible for allotment of land. In case there is mere than one propasal for a given
plot/shed in Industrial Estate, the unit who secures higher marks as per appraisal format shall be
considered for allotment of land/shed. In case of Industrial Estates where 75% of the available land
has already been allotted, a higher cut off of 35 marks may be applied.

1.4 Allotment of land/shed at Division Level of IDCO

After appfoval of DLSWCA, the proposals having requirement of fand more than  1(One) acre
shall be recommended to IDCO Head office for approval by state level Land Allotment Committee.
The Project proposals having land requirement of less than 1(One) acre shall be recommended by
DLFC to_concern Division of IDCO for allotment of land.

1.5 Internal timeline for allotment till handing over possession

The internal time lines for disposal of proposals have been decided as mentioned hereunder.

Activity i Timeline
Placement of proposals for allotment of | To be placefl in the next meeting of LAC after receipt of
land/shed in Industrial Estate / Areas | proposal from DLFC (After DLSWCA approval) / Nodal

before LAC Agencies after assessment of land.

Date of holding LAC meeting 157 of Every Month

Issue proceedings of LAC meeting Within 5 days of holding of LAC

Issue of allotment letter Within 03 days of issue of LAC Proceeding

2




Within 15 da of rece .
Within 15&aysofa<ecutionof ee

In case the land allotment is recommended by the DLEG sfter the approval of DLSWCA, the
allotment letter shall be issued by the Divisional Head within 15 days. Thereafter the other

-

timelines, as mentioned above, shall apply.
1.7. Broad category of MSMEs

Land use for Industries in Industrial Estates/Areas shall be permitted to MSME units for broad
category of MSME units such as 1. Agro & Eood based 2. Engineering and Metal based 3. Chemical
based 4. Forest and Wood based 5. Paper and paper based 6. Live stock and Leather based 7.
Plastic and Rubber based, 8. Textile based 9. Electrical and Electronics based 10. Glass and
Ceramic based 11. Miscellaneous manufacturing, 12. Miscellaneous Servicing and 13. Repair aﬁd
Service instead of specific product or services in line with Registration Cerlificate issued by DIC. IT
& [TES projects will come under Electronics and Electrical Category-

1.8. Issue of allotment letter

IDCO will issue allotment letter as per approval of DLSWCAAAC to the MSME unit in the
prescribed format. The unit is required to pay processing Fees of Rs5000/, fand cost and statutory
dues like IMC, Ground Rent and Cess at ane go within 30 days of issue of allotment letter.

1.9. Agreement

iIDCO shall allot fand to the entrepreneursﬂr-tdustrial units in the Industrial Estate/Area on
leasellicense for 90 years Of the residual lease period, whichever is less from the date of handing
over possession as per terms and conditions decided by the Corporation. Subsequent to allotment,
an agreement shall pe executed by the Corporation with the allotiee for land ufilization for the
project within the moratorium period i.e 3 years from the date of handing over possession of land.
The Corporation shall allow the allottee/lessee for construction and ufilization of the project within
the morr;xtorium period and shall consider to execute the lease deed with the lessee only after
utilization of land for iha project. After utilization of the lénq, lease deed shall be executed between
the Corporation and ihe allottee for a period of 80 years._;'_ir the residual lease period, m&\iche\}er is

lessli;from the date of handing over possession.

]
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1.10. Rate of IMC

The lessee is required to pay Annual Infrastructure !ﬁaintenance Charges as mentioned below.

SINo | Category of Industrial | Rate of IMC per acre
Estates/Areas per anum

(as on 1.04.2012) |

1 AA Rs10,000.00
2 A ' Rs8,000.00
3 B Rs 6,000.00
4 C Rs 5,000.00

Further it has been decided that the above rate of IMC will be hiked @5% cumulatively per
annum fill its further revision.

1.11. Category of Industrial Estates in terms of infrastructure facilities

Industrial Estates have been categorized depending upon infrastructure facilities envisaged which
is stated below.

Sl | Category Infrastructure facilities envisaged
No
1 AA 2-lane paver road, Water supply, power infrastructure including sodium

vapour street light, arboriculture and pucca drain

2 A' 2 Blacktopped road, water supply- and power infrastructure including street
light. Drain ‘could be provided in some of the area dependmg upon necessity

and econem:cs of the concerned area..

3 B Road elther water supply or power mfrastructure(\f\frthout street light)
4 c Oniy appraach ‘foad and some internal roads
5 D - | Raw land with no:development

4
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1.12. Interest and penal interest on delayed payment of IDCO dues

All dues of IDCO including Land cost, HP dues, GR, Cess, IMC, Water dues etc. will carry simple
interest @ 12% per annum. In case of default in payment of any type of dues, penal interest @ 2%
per annum shall be charged on the defaulted amount for the defaulting period. Payment received
will be first adjusted towards arrear penal interest, then towards arrear interest and balance if any
towards the outstanding principal.

1.13. Long term agreement with reputed companies

The entrepreneurs are permitted to enter into long terms leasefagreement with reputed Companies
in respect of social infrastructure projects. All such cases will be examined in Head Office for
disposal.

1.14. Moratorium period for Land utilization

The aliottee shall start civil constructions within 6 months of allatment and ufilize the land within a
period 3 years from date of possession. The Corporation may allow extension of moratorium period
in spells of one year each with realization of penaity. The Corporation may decide the period of
extension taking into account the extent of land to be ufilized. In case the land has not been utilized
in ime and has been delayed for the reasons not atfributable to the promoter, there will be no
charge of penalty. However, if such delfay in land utlization is affributed to the promoter, penalty @
1% of prevailing land cast for each year of delay shall be charged for the said extension. Beyond
such extended period the allotment of land shall stand cancelled and the land will be resumed
without any refund of land cost.

All cases of delay in utilization of land will be examined by the Committee of CGMs and its
recommendation submitted to CMD/MD. Divisional Heads will submit their views on the reasons of
delay with full justification

1.15. Resumption of land/shed

IDCO shall have the right to resume the land, if the lease hold land/shed is not used for the
purpose for which it was leased qut beyond the moratorium period.

Divisional Heads are empowered to issue Show cause Notices/ Cancellation ' orders on the

grounds of violation of lease conqitiohs without referring to Head Office. '

252




|
S L

poa e

1.16. Modalities for calculation of Ground rent and Cess of dlﬁerent umts in

Industrial Estates/Areas

The Board of Directors of IDCO in it's 106th meeting(Special) held on 17.05.2016
have approved the following modalities for calculation of Groupd rent and Cess of

different units in Industrial Estates / Areas of the State.

1.

The Ground rent and Cess in Industrial Estates/Areas should be charged by
IDCO as per the instructions of Govt. in Industries Department issued vide letter
No.26186 dg.19.9.96 i.e. at the rate of 1% of the land value excluding the
development cost pro rata.

In case of existing allottees, the Ground rent and Cess should be revised only on
revision of the same by the Govt.

In case of new allotment, the Ground rent and Cess should be charged at the
prevailing land value as envisaged in the Government Circular cited above.

The practice of charging enhanced Ground rent and Cess by IDCO from the
lessee in Industrial Estates / Areas at the time of post allotment re.qu&st like
change of name, change of activities which does not entail, any enhancement in
land rate should be stopped forthwith.

In case of change of activity and change of constitution where enhanced
land rate is being charged from the lessee for such change as per the
decisions of the Board of Directors, in that case, ground rent and cess
should be charged as per the new enhanced land value as envisaged in

the Government Circular cited above.
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2. POST ALLOTMENT PROPOSALS

2.1 General conditions applicable for all post- allotment proposals

All post-allotment proposals shall be accompanied with required decuments as
mentioned in the Annexure-2 with non-refundable processing fee of Rs 5000/~ for
industrial projects and Rs15000/- for social infrastructure projects

Lease deed must have been executed.

There should not be any encroachment of IDCO 1an_d!RoadlDrainfGov1. land and
violation of Zonal regulations

The propesals must be accompanied with all the required documents as mentioned
in the Annexure attached to this circular.

Proposals need to be accompanied with EM-VEM-II/lUdyeg Aadhar Registration
certificate from DIC

22 Transfer of lease hold property

Application for transfer of lease hold property will be received at Division level. After due
scrutiny the Divisional Head shall forward the proposal with the present status report of the
unit along with documents as per the check fist given in the Annexure.

Vacant land shall not be transferred under any circumstances.

Transfer of fand without prior approval of the Corporation shall not be considered for
regularization.
Transfer fee shall be realized on the prevailing land rate based on period of utilization, as

follows:

15% on prevailing land cost if period of utilization is léss than 5 years from the date of

possession. |

10% on prevailing land cost if period of utilization: is more than 5 years and less than 10
| years. ' '

! 5% on prevai!ing' land cost if period of uti!izafion‘is_ijdore-than 10 years.
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2.3 . Transfer

i. In case- of transfer arising out of sale by OSFC/IPICOLFinancing Institutions
Uls-29 of SFC Act-1951 and Court decree, the transfer Fee shall be 5% of the
prevailing fand cost The transferee unit shall apply fo the Corporation for
transfer within one year of the sale. Thete will be penalty of 1% of prevailing
land cost for each year of delay or part thereof.

ii. In case of transfer arising within the immediate family members
(Husband/wife/Son/Daughter), transfer fee shall be 1% of the prevailing land
cost. No transfer fees shall be realized in case of transfer arising out of death of
allottee provided that the transfer is made within the family.

. In case of allotment to units belonging to Negative list in IPR, 15% additional
land cost shall be added to the prevailing land cost for calculation of transfer fee.

2.4. Bi-partite lease deed

in case of transfer, bipartite lease agreement shall be executed with the transferee.
Dues of the transferor will be borme by transferee, if detected after approval of transfer

proposal.
2.5. Change of name of the unit

No fees shall be realized on change of name and style of the unit if there is no change in
constitution and majority shareholding is not diluted.

2.6. Change of constitution of the unit

i) Approva! of IDCO will not be required for change of Directors if existing share
holding pattern is not changed. However, infimation regarding change of Direciors to be
given to IDCO along with amended documents from Registrar of Companies for record
within 90 days of effecting such change. :

ii) Approval shall be givenfor change of constitution on realization of following fee.

. 1. If the main promoter retains more than 51% of total share in the new setup transfer fees
will be realized depending on the percentage of share diluted. by him in the rew set up.

2. If the share of the rnain: prb‘mot’er is below 51% of the total share in the new set up, the
proposal for change of constitution-shall be treated as transfer and in this case Transfer fee
will be realized as applicable fo normal transfer as given in clause 2.2
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vi.

Vil.

viii.

—— R

-

Change of Activity
it is decided that land use in the Industrial Estates/Areas shall be permitted to MSME
" units for a group or range of products or services instead of specific product or
services in line with Registrafion certificate issued by District industries Centers.
Accordingly, broad category of MSME units such.as 1. Agro & Food based 2. Engineering
and Metal based 3. Chemical based 4. Forest and Wood based 5. Paper and paper based 6.
Live stock and Leather based 7. Plastic and Rubber based, 8. Textile based 9. Electrical and
Electronics based 10. Glass and Ceramic based 11. Miscellaneous manufacturing, 12.
Miscellaneous Servicing 13. Repair and Service will be mentioned in the allotment letter.

Change of activity within the same category or others during the implementation
period of the unit may be considered without any Fee.

In case the unit Is allotted land in a specific industry cluster (for e.g.Plastic Park, Sea
Food Park etc), the change of activity from one sector to other shall not be permitted.

Penalty

Change of activity beyond the extended moratorium period will attract penalty of 1% of
prevailing land cost.

Vacant land/shed

Change of activity beyond the implementation period shall not be considered if the
allofted land/shed is lying vacant.

Change in activities in Industrial Estates,Chandaka and Mancheswar

Change in activities in Chandaka and Mancheswar |. E. shall be restricted to the area of
[T, [TES, Services, Sogial infrastructure and Bio-technology sectors only. Existing unit
applying for change of activity within the same category or another category wiil be
ailowed.

Activities undere negative list of IPR

Additional land tosts @15% of prevailing land rate shall be realized from the unit if the
propose activity is in the Negative list qnder-IPR. SRR

Ware housing projects . t

More than 20% of the total area of any industrial Estate will not be allowed for the

purpose of Ware Housing project.

Social Infrastructure projects
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Change of activities from Industries to Social infrastructure Projects :-

. -

SLNo. | Type of Social Zones as per [PR | Land cost/Transfer fees
Infrastructure 2007 '
R Educational | Applicable for entire | 1.5 times of prevailing land rate
Institution, Star Hotels, | state
Ware Houses, ' %
Hospitals and Health
Services
2. Multiplex, Leisure and | Zone-C&D Same rate applicable to
Entertainment etc Industries at prevailing land
rate
ZONE-B 1.5 times of prevailing Land
rate for Industries
Zone-A(Except 2 times of prevailing land rate
Bhubaneswar for Industries
Municipal
Corporation Area)
Zone- 2.5 times of prevailing land rate
A(Bhubaneswar for industries
Mumicipal
Corporation Area)

X. Penalty for change of activity made without prior approval of IDEO

In case of change of activity made without prior approval of IDCO penalty shall be

charged at Rs.4000/- ,

Industries respectively.

2.8.

Rs.10,000/- and Rs.20, 000/~ for Micro, Small and Medium

Refund of deposit of the allottee against surrender of allotted land/shed.

i) Amount paid by allottes / enfrepreneurs towards processing fee, penalties,
surcharges etc. against the allotted properfies are not refundable.

if)

_ refunded

In case allotted land/shed could not be handed over to the allotiee by IDCO for
reasons what so ever, full deposit (without accrued interest on the deposit) shall be

iif) The cost of repair, damages causing loss, meﬂ of fittings and Iegal expenses if any
shaH be deducted from the refundable amount.

iv. In case the request for refund of deposit is m;de within 90 days of allotment, having

made payment either in part or full, deduction of 10% of land cost towards Administrative

expenses along with cost of repair, damages cauéing Ii:)ss, theft of fittings and legal expenses

if any.

In case the request for refund comes after 90 days of allotment, deduction of 10% of land cost

towards Administrative expenses for the 1* year and 5% of land cost per annum for the

10
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subsequent years and along with cost of repair, damages causing loss, theft of fittings and
legal expenses if any. In case water supply is provided to the allottee by IDCO, the
outstanding dues if any against the allottee shall be deducted from the amount to be refunded
after obtaining NOC from the concerned Division. The allottee has to also clear the up to date
Electricity bills and obtain NDC from the conéémed authority, after which refund shall be
made. j '

In case there are additional structure constructed on the allotted property with due approval
by the competent authority, IDCO shall refund the cost of such structures after evaluating the
cost as per prevailing State PWD Code / Corporation norms. This will be refunded only after
disposal of property by way of sale / auclion by IDCO. 10% of sale proceeds along with
normal deduction as explained in the aforementioned paras shall be deducted towards
administrative charges.

Unauthorized structure shall not be valued and no refund shall be made for the same.

V. In case of cancellation made on account of non-compliance of the terms &
conditions of the allotment offer in stipulated period even on extended time, deposit made by
the allottee either in part or full, deduction of 10% of land cost towards administrative
expenditure.

In case the cancellation.is made after 90 days, deduction of 15% of land cost towards
Administrative expenses along with cost of repair, damage causing lass, theft of fitfings and

legal expenses etc ,if any provided, the same is done within the first year of allafment /
possession. In case of delay exceeding the first year of allotment / possession, additional

5% of the land cost shall be levied as penalty for non-utilization of the property for each
subsequent year of delay

Vi In case of cancellation / surrender leading to refund after 90days of allotment ,
refund shall be made as mentioned in clause-iv above.

vii. In case the amount paid by the allottee is less than the amount to be deducted
towards administrative charges, no refund shall be made.
viii) In case water supply is provided to the allottee by IDCO, the outstanding dues to be

cleared by the allottee / entrepreneurs and NOC from the concerned Division shall be
obtained before considering any refund. . - . . :

iX) The allottee has.to clear the Elect. Charges and obtained NDC from the concerned

authority, after which réfund shall beimade. _ :

x) ' . In case there are additional sfructure constructed ‘on the allotted property with due
appraval (building plan approval) by the competent authority, IDCO shall refund the cost of
such structures as well evaluating the cost as per prevailirfg State PWD Code / Corporation
norm$ but only after disposal of property by way of sale | auction deducting 10% towards
administrative charges from the valuation of structures besides, normal deduction as
‘explained above. Unauthorized structure should not be evaluated and no refund shall be

made for the same.

»
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xi) in case IDCO resumes the allotted property through process of eviction, refund of
deposit shall be made after deducting 10% on the deposits made by the allottee towards
administrative charges, arrear statutory dues for the entire period of occupation and total legal
expense along with other dues, if any.

I

.
S~

2.9 Subletting of lease hold property (lan:d I shed/ building)

The Board of Directors of IDCO in it’s 105th meeting held on 21.3.2016 have
approved the following guidelines for giving permission for subletting by allottees
only for industrial activities with the following conditions.

1. Subletting shall be limited to 50% of built-up area & allowed only for industrial
activities. Subletting in case of Chandaka & Mancheswar Industrial Estate shall be
limited only for IT, ITES & other green category industries.

2. Subletting of built-up shed may be allowed only with prior written permission of
IDCO. The allottee should have completed at least 5 years of commercial
production and justify need for subletting.

3. Subletting shall be allowed initially for 5 years.

4. Renewal for further period shall be allowed only after confirmation of proper
ufilization of subletted properties on case to case basis.

5. Subletting charges shall be levied @ 12.5% of annual rent on the basis of fair rent
assessment as per PWD norms.

6. No mortgage permission shall be given to the tenant for mortgaging lease hold
properties to the bank for availing loan for the project.

7. A standard agreement format shall be devised for agreement between the allottee
and tenants which should contain tenant details, procedure to be foliowed in case

of termination etc.

2.10. Régulariiation of encroachment

As per draft Land Regulation approved by Board in its 103" méeting held on 31.10.2015, the
Corporation shall pursue zero tolerance policy with regard to encroachment cases. Any excess
land beyond allotment urider the possession of the industrial unit shall be immediately
surrendered to the Corporation-and the same shall be considered for fresh allotment. Non-
surrender of such excess Jand by the industrial Unit shall be treated as un-authorized
encroachment and the sélm_e.shall be evicted and resumed: by the Corporation.

12
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Revocation of cancellation of allotment

Revocation of cancellation of allotment may be allowed when the cause(s) of cancellation are
duly complied provided there is no encroachment. In case of encroachment the revocation of
cancellation shall not be considered fill vacati/o,n of the encroachment duly verified by the
Divisional Heads. The allottee shall pay damage charges @0.05% of the land value per day
per acre from the date of cancellation till date of revocation without stip‘mlating' any minimum

charge per day.

2.12.

(0

(i)

(iif)

()

Issue of NOC for Mortgage right permission:

In pursuance to the Resolution No.31320/R8DM DL 13" Nov. 2015 of Government of
Odisha, Revenue & Disaster Management Department issue of NOC/Permission by
IDCO in favour of the project proponents (Sub-lessees and subsequent sub-lessee) for
creation of mortgage over leased out land for establishment of industry shall be allowed
with the following conditions.

IDCO may be allowed to mortgage its leased tand in favour of any scheduled bank or a
financial institution duly notified by RBI or set up under a Law for execution of its own
projects.

IDCO may be allowed to permit its lessees/sub-lessees, subject to the conditions of
original lease, top morfgage the sub-leased lfand for availing financial assistance for
sefting up or running the project for which the land has been leased, to any scheduled
bank or a statutory financial institution.

For the leases/subleases to be executed in future, appropriate clauses as at (i) and/or, as
the case may (i) above shall be incorporated in the lease deeds.

All NOCs/Permissions granted for mortgage shall be subject to condition that in the event
of foreclosure of mortgage and taking over of assets by the mortgage bank or other

* financial institution, the land so taken shall be used only for the purpose for which it was

(v)

som

originally leased/sub-leased or for similar purpose perrmss:ble under the Industrial Pohcy
Resolution. Further, the transferee in whose favour the land is so transferred shall be
required to pay the transfer fee as decrded by Government along with such incidental/
administrative charges. On fulfillment of the above conditions, the IbCO may allot the

Iand for the balance period of sub-lease to the transferee, on executlon of a lease deed.

There are cases where Supplementary lease deeds have not been executed due to

e technical reasons without fault of the Allottees. In such cases NOC for mortgage right

will be iSSUEd in favour of leasee against the allotted lease hold property in Industnal Estate /

13
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Area in anticipation of execution of supplementary lease deed of the land with G, A /
Revenue Department. The Divisional Heads will take prompt action to execute the
Supplementary lease deeds after issue of sueh NOCs .

2.13. Delegation of allotment and post allotment matters to Division

~

SL.No.| Allotment/Post allotment activities delegated to Division

L Allotment of land / shed in Industrial Estates measuring up to Ac.1.00 fo units
coming under manufacturing sector.

2. Issue of NOC for Mortgage right to Units on allotted land /shed

3. Change of Name & Style of the Unit

4. Change of Constitution of Units where the main Promoter, after constitution
change, will continue to have majority share i.e. mare than 51%.

5. Change of industrial activity under the same category or different category
provided the original Prometer continues to hold more than 51% share

2.14 Out of court settlement of dispufes

In pursuance to the decision taken in the 103 meeting of Board of Directors held on
31.10.2015, the following Committee is constituted to recommend for out of Court
settlement of Cases in respect of MSME Units which are subjudice in different Courts.

1.CGM(Law), 2. CGM(MSME), 3. CGM(Land),4. Concerned Divisional Heads
and 5. G.M.(MSME) - Convenor '

i 18 The pending Court cases relating to post-allotment matters may be taken up for
out of court settlement where the grounds of cancellations are not severe such as
non-payment of IDCO dues or change of industrial activity other than the activities
for which allotted or for reasons which can be attributed to IDCO, etc. However,
cases involving gross violation of lease / allotment conditions by the Promoter
such as encroachment, residential use, cement godown, waste materials godown,
show rooms & un-authorized sub-letting etc. shall not be brought within the ambit
of such settlement. 1 : i 3

2 The request for out of court settlement must gome in writing from the Petitioner.

3. Committee 'may request the petitioner to be ‘present himself / herself to pr_eéegnt :

his/her case before the Committee, if required.
4. The Committee will make recorhmendation to resolve the matter amicably which
will be placed in the Board for approval. e &

By orders of Managing Director
CGM(MSME)
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CHECK LIST

Documents required

10—

Sl Allotment/Post
No | allotment matter
1 |Alotment of land | APProval of DLSWCA
. i ii) Land assessment by DLSWCA
/shed in Industrial | )
iii) Project report
Estate/Area iv) EM-1/Udyog Aadhar Certificate from DIC
v) Land use plan
vi) Evaluation sheet
2 Change of name (i) NOC from the Bank / Financial Institution with whom the
lease hold property has been mortgaged, if applicable.
and style of the ) ;
i (ii) Amended EM-I/Udyog Aadhar Certificate
png (iif) Consent of Partners for change of name & style of the
unit in case of partnership concern
(iv) Reselution of Board of Directors for change of name &
style of the unit in case of Private Limited Company
(V) Documents in support of change of name by Registrar of
Companies.
Vi) VAT Registration certificate from Commerdial Tax Department
Vi) Service Tax from Central Excise Department
3 Change ol i) Memorandum of Article of Association of Company in
: e case of Private Ltd Company
constitution

ii) Partnership deed in case of partnership concern

(i) NOC from the Bank / Financial Institution with whom
the !ease hoid property has been mortgaged, if appllcab[e
(iv) Censent of partners or Resolution of Board of D:rectors
regard:ng change in constitution

(v) shage_ h_oldlng pattern of Directors/Partners

(vi) EM-I/Udyog Aadhar Certificate from DIC duly amended
for change of constitution.

»
-

15
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Reconstitution of
Directors/Partners

i) Documents in support of induction/cession of Directors
ii) Partnership deed
iii) Shareholding pattern of Directors/Partners

Change of activity

(i) EM-I /Udyog Aadhar Certificate from DIC for proposed
activity £ '

(if) EM-I from DIC in case of existing ufiits

(iii) Document in support of performance of the Unit
/Balance sheets for last 3 years, Electricity bill, Sales tax
returns etc.

(iv) Revised project report

(v) Revised land use plan

(vi) NOC from the Bank / Financial Institution with whom
the lease hold property has been mortgaged, if applicable.
Vii) Consent of all partners/Directors for change of activities

NOC for

mortgage  right
permission

i) Check list and Data sheet (To be prepared by Division).
if) Bank Sanction letter
iii) NOC of bank with whom mortgage right issued earlier.
iv) In case of existing units document in

support of utilization of allotted land / shed

i.e. copy of EM-II from DIC, Balance sheets

for last 3 years, Electric bills, Sales tax

returns etc

v)Resolution of Board of Directors / Partners

Transfer

i) Documents in support of utilization of allotted
land/shed by the transferor like Balance Sheets of the
company for last 3 years, Electric Bills, Sales Tax and
Income Tax Returns etc in support of -period of
operation

i) PMT/ EM-Il certificate issued in favour for transferor
unit & EM-l /EM-1I/Udyog aadhar certiﬁcate;issued in

favour of transferee unit.

iii) Indemnity Bond by the Transferor and Transferee Unit

16 .
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vi)

vii)

viii)

Detailed Project Report of Transferee unit.

Copy of Partnership deed/ Trust deed/ Certificate of _

Incorporation & Memorandum & Articles of Association
of the Com pany/ Trust/ Firm, as the case may be/ share
patterns if any of the Transferee Unit.

Affidavit regarding present and permanent address of
the Promoter(s)/ Partners/Directors/Trustees of the
Unit/Firm/Company/Trust of the Transferee Unit.

Copy of resolution passed by all
Partners/Directors/Trustee of the Transferor unit for
disposal of the property in favour of transferee unit.

NOC from. the concerned financing Institution if the
property has been mortgaged earlier.

Revocation
cancellation

of

i}

Documentary-evidence in support of compliance on

the grounds of cancellation.

Recommendation of Divisional Head

Sub-letting

iii)

vi)

Copy of lease agreement of Lessee

Proof of utilization of allotted property such as EM-
[I/PMT Registration Certificate from DIC

Copy of resolution passed by the Partners/Directors
of the Firm

Copy of DPR of unit which propose to take built up
space on rental basis. ;

Copy of EM-I/Udyog aadhar from DIC for the unit
which propose to take built up space on rental
basis.

Lay out plan of the unit duly drawn in scale showing

the built up area propose to be rented

17
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Memo No._ /.59 9L pate: 2.3 -0 ?—/,é

Copy to PA to Chairman, IDCO for kind information of Chairman.

Ry

Chief General na?%r(MSME)
Memo No._ > 2 9 Z75ate: 2307/4

Copy to PS to Principal Secretary to Govt., Industries Department, Govt. of Odisha,
Bhubaneswar for kind information of Principal Secreta L(g
32, 11°

Chief General Mafager(MSME)

Memo No._ /= qqgjf}ate 2-2 ‘09— 7L

Copy to PS to MD, IDCO for kind inform@tion of M ing Director. }g
9+
‘L‘«r

Chief Ge Managgr(MSME)

Memo No. /.S 299 /pate: 2.8 a%té 4 r i
a nera

Copy to Direcfor, Industries, Odisha,
information and necessary action.

Chief Genéeral Managef(MSME)
Memo No..LE 808 jpate: 23 -0~
Copy to the Divisional Head, MSME-I / MSME-II / Angul / Balasore / Berhampur /
Bolangir / Cuttack / Jajpur Road / Sambalpur / Rourkela for information and necessary
action.

Copy to the President / Secretary, Orissa Small Scales Industries Association, Cuttack
/ Orissa Young Entrepreneurs Association, Cuttack & Rourkela / Odisha Assembly of Small
Medium Enterprises, Cuttack/ Odisha Industries Association, Jagatpur, Cuttack / Odisha
Industries Federation, Jagatpur / Utkal Chamber of Commerce & Industry, Bhubaneswar &
Rourkela / Association of Industrial Entrepreneurs of Bhubaneswar / NOCCI, Balasore for
information with a request to circuiate the above guidelines to all concerned.

Copy to all Chief General Managers, IDCO / All Land Officers, IDCO / GM (MSME),
IDCO for information. :

Copy to Manager (MIS), IDCO for information with a request to launch this circular in
IDCO website for general information.

Copy to All Officers & Dealing Assistants of MSME Wing, Head Office, IDCO,
Bhubaneswar for information and necessary action. },‘0

Mz

Chief Gereral Mana r(M‘gME)

18
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. ¢ SriSuvash Ch. Nathsharma, OAS(SAG) ideo @DISHA
iy

Chief General Manager (MSME) R W OPPORTURITIES

NO: IDCO/1D/A-8968(P)/01/2024/ /:,77(;7 4 Date: O /’:i{}tj |
By Sp Post

To
The PCCF, Qdisha, BBSR
(e-mail: pcefodisha@gmail.com)
The Director of Industries, Odisha Cuttack

The Managmg D:rector, IPICOL, BBSR,

(e-mail: md@investodisha.org /

The Managing Director, OSFC, Cuttack,

(e-mail: osfcho@osfcindia.com)/

The CEO, OCAC,Bhubaneswar,

(e-mail: chairman.ceo@ocac.in, contact@ocac.in)/
The Director, MSME-DFQ, Gol, Cuttack,

(e-mail: dcdi-cuttack@dcmsme.gov.in/

Sub: Proceeding of the Land Allotment Committee meeting dtd 14.11.2024,

"
Sir(s),

In inviting a reference to the captioned subject, I am directed to enclose
herewith the proceeding of the Land Allotment Committee meeting dtd 14.11.2024 for
favour of kind information and necessary action.

Yourb failhfully,

f -

Encl: As above AN
Q\p \ 9 AL T
Chief éneral M‘anager(MSME)

Memo No. 3t2 {'Z'é ZZ_L/ Date: c’-’//‘?’f.

Copy alongwith copy of“the ‘proceéding of the Land Allotment Committee
meeting dtd 14.11.2024 forwarded to the Sr. Private Secretary to Chairman, IDCO /
Sr. Private Secretary to M.D., IDCO for kind information of Chairman and Managing

Director. f
\ XA"LM
Chuef'&bne}?&‘l Manager(MSME)
Memo No. 3‘ / Z@(E}Date [ 4 / > Y
Copy alongwith copy of the of he Land Allotment Committee meeting dtd

14.11.2024 forwarded to the Executive Director, IPICOL / CGM(Land), IDCO, BBSR for
favour of information and necessary action,

Copy alongwith copy of the of the Land Allotment Committee meeting dtd
14.11.2024 forwarded to all concerned DHs of IQCO for informaticn and necessary
action. = :. i v
T P (8 A
| ChieF Genéral Manager(MSME)

\

Odisha Industnal Infrastructure Development Corporation

& Gavernmer of Cidisha Urnerak ng
DL RCO Tewsrs Jarpats Bruibarsswa - 73 ‘:‘ Jdisha INDIA
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DING £ THE LAND ALLO TMENT QQMMITTEE MEETING HELD ON

14.11.2024 at IDCO Board Room, 1% Floor, 1DCO Towers, BBSR

The LAC meeting was held under chairmanship of Sri Saswat Mishra, IAS,
Chairman(IDCO).

Following members and invitees participated in the meeting.

Members
1. Director of Industries, Odisha (represented Dy Spl.Secretary to Govt., MSME Deptt. and
In-charge of D.1., Odisha)
Managing Director(OSFC)
Managing Director(IPICOL)
Managing Director(1DCO)
PCCF(Odisha) (represented by Conservator of Forests(P&SM)
Director, MSME-DFO(Cuttack)

o w AW

Invitees: |
CGM (Land), IDCO

2. CGM (MSME), IDCO

[

(1) Compliance of decisions taken in LAC meeting dated 25.01.2024 (MSME Wing)

a) Total proposals placed - 39
b) Proposals approved - 31
Current status : Allotment letter issued - 15

Demand letter issued - 10
Proposals under process - 5
Proposal cancelled on
request of Unit -1
¢) Proposals deferred - o8

(II) Fresh Decision (MSME Wing)

The Committee deliberated on following proposals of MSME Wing and decided as given

below.
| Si. | Name of the |  Activities '[Empio]Expan‘u‘Remmdehet'! Project  Area | Decision of Land
| No | Unit -| l y- sion /| nded by her Cost (Rs.;recornmen% Allotment
E 5_ ' ment | New LSWCA/ in in Lakhs) ded by | Committee
| | |SLSWCA | the | | DLSWCA /|
| | /Nodal nega 'SLSWCA /|
Agency | tive Nodal
(S AR NSO, SIS MR R i | SR . IO W o iteti | Agency | L
[ & | pa i LT BT 4 | 5 6. LWL & | % i LR s
Nodal Agency - PCCF, Odisha
K e Cimiionds | iy (NI PREEEREARE S s S it 411 |t
1. Utkal Saw  [saw Mil e New TNodal Wes B0.90 Ac.0.344 Approved for
v Mill, Prop- S. | : Agency | (15,000 lallotment of lanc
Kartar Singh Sgft) measuring
Ac.0.344 (15,00
Sqgft) at L.E.,
.1-51-":-3:- 3 subjectt
availability of
suitable 1and
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4

below.

¥ (1IV) Fresh Decision (Lan
The Committee deliberated o
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0 { Unit

Name of the |
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d Wing)
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n following proposals of Land Wing

| Emp | Expa
. loy- |
men |
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n/

I
£
I
|

Recom  Wh | Project I

mende
d by

5 New DLSWC

A/

' | SLSWC |

| 2

A
,!Nodal

Aggncy

|Angul District :

|SLSWCA *

| er

and decided as given

Area |
recomme |
nded by
DLSWCA
/SLSWC
A /Nodal |
Agency |

- eth | Cost
. (Rs.in
in | Lakhs) |
the |

ne |

| gat l

ive

Hst ! i

Decision of Land
Allotment
Committee

Ll/\'MIS Jindal

steel & Power
| Limited

||
l
I

|
l
\
8
|
|

271 Mrs deal
steal Odisha
Limited

Construction of |
valve station
for Expansion |

of its integrated |
underground |

| slurry pipeline

Fl\)r 19.2 MTP--«
Integrated
Stesl Plant

|
|
|
|
|

3
\

2435 i\lem

0

Expa
nsion

IPICOL | No | 970700 |

IPICOL

5929.5
i 0.00

|
|
1

i
|
1
|
i
i

|
|
1

[ ————

IPICOL has
recommended land |
measuring
Ac.5929.50 for
establishment of
25.2 MTPA
integrated steel

| plant (19.2 MTPA
|to M/s. JSOL & 6 10|
| MTPA M/s. JSPL). |

Comprising of |
AC.2377.5to M/s. |
JSPL & Ac.3552.00 |

to M/s. JSPL. |
Out of Ac.5929.5
allotment has been |

given for |

Ac.4383.625in |

favour of project |
proponent. :

Now an area
Ac.1.50 has been |

sanctioned by

Collector. Angul
and the same has |
| been aliotted to M/
s. JSPL awaiting
Post Facto

- approval. Postfacto

No

970700 39295

0.00

approved for
allotment of £.1.50
land In favour of
the Comepany

Land Acqusition
was done for M/s
J.‘JDL arnd land

Nea ST
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;” S | __ ! Eready for aiiot;f“-...
bl = :i i \and rest Ac.3.89 r
i ! ' ' under process for
| | . | acquisition.
! ? Approved for
; ] i | allotment of
. | | 'Ac.457.49 in favour
| | - of the Company,
¢ { | :
:F | L il e Bt 1‘
Bolangir District : o
SLSwCA b
l— 1/ M/s Indian i Establishment }20 | New SLSWCA% No : 5227.83 48.00 | Collector, Bolangir
L~/ ol | of 10 MW Solar | ' = has sanctioned
| Corporation | Power Plant | g | land measuring |
limited ! § ; | Ac.48.000 in
| i i |village Kuturi under
; _ % - Deogaon Tahasil
i | - and now the same |
i ‘ | is approved for
: | allotment in favour
of IOCL. .
| | | |
DLSWCA |
[ [ | |
; , i Approved for
! i | ! alloment of {
M/s SAARAS St | | ! ! i % available land
S - etting up ; = : -
i }/ | P i | ! | measuring _
I S e | C“'g‘f:%::eat | New 'DLSWCA! No 1840,00| 10.00 | Ac.9.600 in village |
PVT LTD i nits E | | | i .i i Mandal under
o s | ' Belapada Tahasil in |
! favour of the |
: ' Company. |
Cuttack District : :
'DLSWCA |
' ' | [ | ! <113 i !
. { ' | ' ’ . Letter to be issued to
| M/s. Kisan Cold Storage 7 oL ' the unit as no land is
: New DLSWC e
| Dadhapatna.
Dhenkanal District :
SLSWCA
1  Rungta Mines For Railway Expa  IPICOL . No 78,00
Limitad Siding _ ns:on As per [PICOL

recommendation
[DCO has appled
area Ac, 69.734 ¢
Tahasiiga-
Odapada on datad
07.:05.2022. Githi

rarsl Srsa O+ s
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Saroj Kumar Sethi, IAS
Chief General Manager(Land) “'__55( —  CCgl
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NEW OPPORTUNITIES

™ No.HO/PBA-LA-E- 8405/2022/VOL-11/

To

M/s.Jindal Steel Odisha Limited,
Plot No.3, Forest Park,
Bhubaneswar-751009

- Email: bibhu.mishra@jindalsteel.com, pulin.sahu@ijindalsteel.com

Subi-  Allotment of Ac.457.49 of land i.e. Private land Ac.345.22 and
Government land Ac.112.27) in favour of M/s.Jindal Steel Odisha

Sir,

intimate that y
Tahasil in the
Allotment Com

Limited (JSOL) for establishment of 1

Plant at Angul, Odisha.

NEE

Dated. /5 January, 2025

Ref:- IPICOL letter No.3248 Dtd.09.09.2022.

Letter No.32859/RDM

-

This Office letter Nozégt% Dtd.07.09.2023.

13.09.2023 of R&DM Department.

Your letter No.JSPL/BHU/IDCO/24/031 Dtd.08.08.2024.

9.2 MTPA Integrated Steel

With reference to the above cited Jetters on the captioned subject, T am to

our proposal for allotment of Ac.457.49 land in diffei-'e'nt'wﬂég&c of Banarpal
[%istrict of Angul has been considered & approved in principle by the Land
mittee held on dtd.14.11.2024 for establishment of 19.2 MTPA Steel Plant in

the District of Angul in favour of M/ s_.JiriQaf“S‘tee’l Odisha Limited as per the assessment

made by IPICOL vide letter under r

Department vide No.32859/RDM Dtd. 13.09.2023,

with IDCO for taking further action on the matter:
the time of final allotment of land, if required by

eference and observation of Goverriment in R&DM

_‘In order to proceed further, you are required to deposit the following amount

This amount is tentative and may revise at
the management,

o ) : A IDCOchg. @ | GST@ 18% on
2 Vilpge 4| Aeam ﬁxtz"gé‘;";sgre Value of land - A“@“‘ﬂ,?;”‘ 0% o AnuabRent + Tota
~ ) : value IDCO charges
1| Badkerjang Jungle 4795 | 7.61,600 3,65,18,720 6,39.078 36,51,872 7,72,371 4,15,82,041
2| Badkerjang Jungle 9.18 |  7,61,600 69,91,488 122,351 6,99,149 1,47,870 79,60,858
| 3 | Badkerjang Jungle 4478 | 7,94600 3,55,82,188 6,22,688 35,558,219 752,563 4,05,15,658
|_4 | Jamunda Jungle 1036 | 7,63,000 79,04,680 1,38,332 790,468 167,184 90,00,664
5 | Badkerjang Jungle 34237 | 1258000 | 4307,01,460 7537276 | 430,70,146 91,09,336 49,04,18,218
6 | Badkerjang Jungle 285 | 1892000 | - 5392200 94,364 5,39,220 1,14,046 61,39,830
L] | 457.49 | 62,30,800 | 5230,90,736 91,54,089 | 523,09,074 11063369 | 59,56,17,269

Rs.59,56,17,269/- (Rupees Fifty-nine crore fifty-six
hundred sixty-

You are, therefore, requested to deposit the above amount of

lakh seventeen thousand two
nine) only with IDCO within 30 days from the date of issue of this letter for

taking further action on the matter. Non-payment of above dues in time will be construed as
your consent for non allatment of land.

money, so deposited. After receipt of the above deposit(s)

It is made clear that IDCO is not liable to pay any interest on the amount of

norms of IDCO.

€
e
o~

I atrar 1€

Orissa Industrial Infrastructure Development Corporation

| & Government of Orissa Undertaking)

IDCO, LAND DIVISION, IDGO TOWER, JANPATH, BHUBANESWAR-751022. ORISSA, INDIA

+91- 674-2544180(0), EPBAX-2540820, FAX: +91 674 2542956/254 1982,

E-mail cgmland@idco.in Website: www idco.in

. final order shall be issued as per
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Deposit may ,@ made in shape of Bank Draft drawn in favour of “Odisha
*  Industrial Infrastructure Development Corporation” payable at Bhubaneswar Qr through

RTGS/NEFT —Bank: ICICI BANK LTD, Bapuji Nagar Branch, Plot No.17 SCR, Janpath, Bapuji
Nagar, Bhubaneswar-751009, IFSC  Code- 1CIC0002598, A/C No0.259805000108, MICR-

751229022.

o’

Encl: Mandate Form IDCO.

Memo No.Z/ 651 brd. R / 0// "

Copy to the Joint’ Secfetary 1o Government, Revenue & _Dlsastg?r

Management Department, Bhubaneswar  for information with refgrence to s(\}gemer
No.32859/R&DM Dtd.13.09.2023. o

Chief General Ma

7 | 2 )
emo No £/ €.7../ o /;/d%ec%é y

Copy to the Additional tary to Governme t, Steel & gﬁgvs
Department, Bhubaneswar for information.

,_Chief General Ma

Memo No//,?p/ Dtd. /; 2/

Copy to the Additighal Sefretary to Government,
Bhubaneswar for information. ;

Chief General
o
Memo No.4Z27...| Dtd. / 9/‘9//% '
Copy to Executive Director, IPICOL, IPICOL House, Bhuba
for information with reference to his No.3248 Dtd.09.09.2022.

_Chief General Man
Memo No//f'.l——./ btd. /570/ %
Copy to M/s.Jindal” Stee & Power Limited, Plot No.3, Forest Park,
Bhubaneswar-751009 (Email: bibhu,mishra@jindals | pulin.sahu@jindai tedl.catf
Bhubaneswar for information and necessary action. '

i A 4

e/

Orissa industrial Infrastructure Development Corporation
( A Government of Orissa Undertaking)
|DCO, LAND DIVISION, |DCO TOWER, JANPATH, BHUBANESWAR-75 1022, ORISSA, INDIA
191 674-2544180(0), EPBAX-2540820, FAX: +31674 25429656/2541982,
E-mail: cgmland@idco.in Website: www.idce.in
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Saroj Kumar Sethi, IAS

Chief General Manager(Land) NEW OPPORTUNITIES

No.HO/P&A-LA-E- 8405/2022/VOL-II/ 7 7 ? / Dated. ; / March, 2025

To
M/s.Jindal Steel Odisha Limited,

Plot No.3, Forest Park,

Bhubaneswar-751009

Email: bibhu.mishra@iindalsteel.com, pulin.sahu@iindalsteel.com

Sub:-  Allotment of Ac.457.49 of land i.e. Private land Ac.345.22 and
' Government land Ac.112.27) in favour of M/s.Jindal Steel Odisha
Limited (JSOL) for establishment of 19.2 MTPA Integrated Steel
Plant at Angul, Odisha.
Ref:-  This Office letter No.1167 Dtd.15.01.2025.
= Your letter No.JSPL/BHU/IDCO/2025/006 Dtd.14.02.2025
Sir > 2
r ol ’

Please refer to this office letter No.1167 Dtd.14.02.2025 in which demand
letter for an amount of Rs.59,56,17,269/- was issued in your favour for allotment of
AC.457.49 land i.e. Private land Ac.345.22 and Government land Ac.112.27 for establishment
of 19.2 MTPA Integrated Steel Plant at Angul, Odisha with a copy to JSPL vide Memo

No.1172 Dtd.15.01.2625.

_ M/s.JSPL vide their letter Dtd.14.02.2025 have requested IDCO to adjust the
amount aready paid by them earlier from the total demand amount issued in favour of JSOL.
They ‘havge also furRjshed their willingness to adjust the corresponding amount and also
undertake to not clainy any amount, so adjusted, in favour of JSOL at later date.

The matter has been examined at IDCO level and an amount of
Rs.16,59,20,670/- has been considered for adjustment as against Ac.457.49 land. Thus,
JSOL is required to deposit balance amount of Rs.42,96,96,599/- (Rs.59,56,17,269 -
Rs.16,59,20,670) with IDCO for alldtment of above land. L O

SL Village Aréain | Total Demand Adjustment | Balance to be
No g Ac. Amount Amouit paid

Badkerjang Jungle | 47.95| 4,1582041 | 47.95,000 3,67,87,041 |

_| Badkerjang Jungle | _ 9.18 | 79,60,858 | 9,18,000 70,42,858

Badkerjahg Jungle | 44.78 | 40515658 |  197,72.,504 2,07,43,064

Jamunda Jungle | 10.36 | 90,00,664 i 76,41,018 | 13,59,646
_5_| Badkerjang Jungle | 342.37 | 49,04,18218 |  12,76,20,860 | 36,27,97,358 |
6 | Badkerjang Jungle | 285 61,39,830 | 51,73,198 | 9,66,632 |
f | 457.49 | 59,56,17,269 | 16,59,20,670 | 42,96,96,599 |

You are, therefore, requested to deposit the above amount of
Rs.42,96,96,599/- (Rupees Forty-two crore ninety-six lakh ninety-six thousand
five hundred ninety-nine) only with IDCO within 30 days from the date of issue of this
letter for taking further action on the matter. Non-payment of above dues in time will be
construed as your consent for non allotment of land.

-

N
£/

LY

/% | -

Urissa inqaustrial Infrastructure Development Corporation
( A Government of Qrissa Undertaking)
D DIVISION, IDCO TOWER, JANPATH, BHUBANESWAR-751022, ORISSA, INDIA
+91-874-2544180(0), EPBAX-2540820. FAX: +91 574 2542956/2541982,
E-mail: camland@idco in Wehsita: wiw den in
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It is made clear that IDCO is not liable to pay any interest on the amount of ;—-.“
money, so deposited. After receipt of the above deposit(s), final order shall be issued as Per ..
norms of IDCO. ' a

Deposit may be made in shape of Bank Draft drawn in favour of “Odisha

Industrial Infrastructure Deyelopment Corporation” payable at Bhubaneswar or through
RTGS/NEFT —-Bank: ICICI BANK LTD, Bapuji Nagar Branch, Plot No.17 SCR, Janpath, Bapuji

Nagar, Bhubaneswar-751009, IFSC Code- ICIC0002598, A/C N0.259805000108, MICR-
751229022. ¥

0
Encl: Mandate Form IDCO. i f 0'

Chief General

” il
Memo No..j. %p?tdto th{% ﬁtjgec rygry -

Management Department, Bhubaneswar for information with reference to his
No.32859/R&DM Dtd.13.09.2023.

Chief General Mapgger
, Meoo NO??gwwto the%{,ﬁgﬂ getary to Govefnsgent &ﬁmmg

Department, Bhubaneswar for information.

Memo N°7??_ Y bid. 2 (/ 7 j % . Chief Gen.ra.l MBS

opy to the Additional/Secrétary to Governfnenty
Bhubaneswar for information.

Chief Ge

Memo No7t/??—§/ Dtd. %ﬂg/ﬁ e
Copy to Execdtive ‘Rirector;, IPICOL, IPICOL House, Bhubaneswar-751007

for information with reference to his No.3248 Dtd.09.09.2022.

g . Chief General Manager(Land)
Memo No?"'/Zé/ Did. 3://; zS _

py W M/sJirfdal Steel & Power Limited, Plot No.3, Forest Park,
Bhubaneswar-751009 (Email: bibhu.mishfa@ ulib.sahu@jindalsteel.c

; fa@jindalsteel.com |
Bhubaneswar for information and necessary action with referen
Dtd.14.02.2025. -

Chief General

ole

Orissa Industrial Infrastructure Deveiopment Corporatior,
(\A Government of Onssa Undertaking)
IDCO., LAND DIVISION, IDEO TOWER, JANPATH, BHUBANESWAR-751022, ORISSA, INDIA
+91- 574-2544180(0), EPBAX-2540820, FAX: +91 674 2542056/2541982,

= mmbl ammalasd@iden in Waheita: wasw iden in



